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Hon'ble Miss Usha sen. Member·A'

( By Hon.tAr. Maharaj Din, Member IJ' )

Thi s appl.L cation has seen filed by the

applicant seeking the relief to issue a direction

to the respondents to upgrade the post of Turner

in grade II and grade I .f rom 01.1.84 wi th all con-

se quential benefi ts incl udi ng the arrear s of Pay.

The applicant was appointed as a Khalasi

and he was promoted as Turner in the year 1981. It

is stated that as per Railway Board 'circular for cadre

revieWMi and re-structuring of the post w.e. f. '01.1.94,

the applicant claims to have b~n enti tleclfor promotion

in the next higher grade of Tur ner' i~e. Grade II and
~11obd-

Grade I. The appl.L cant se:i:d to have submi tted several

z-e pr e senta tao nr to this effect but, no written reply

was given to the applicant.

The last two representations submi tted on

21.12.93(Anne xure-2) and 03.2.94(Annexure-3) are also
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1 ying to ,(<llSpose4of. Learned counsel for the

appli cant has pressed that a dire ction may be

issued to the re spo ndent s to di spose of the

representations. Weaccordingl y direct the

respondents to decide the representation~of the

applicant dated 21.12.93 and 03.2.94(Annexure-

2 and 3) respectively. by giving reasoned reply
L(M.,

and in accordance withlrule..s wi thin a period of

two months from the date of communication of
. ~thi s order. The appl Lcant shall, however, :M

the
sUPpl~_ L copy of representation) mentioned

above alongwi th the copy of the order of the

Court to the respondents. The application is

disposed of at admission stage.

Lll-
Member (A)

~
Member(J)

Allahabad, Dated 06th Nsy, 1994
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